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h::s been taken over by the Govern~ 
m"nl 01 India. 

"'1 ... e.... for Surar Facturiea 

r Shrl Jashvant Mehta: 
Shrl BlbhuU MIshra: 
Shrl p, C. Borooah: '214'1 Shrl P. R. Chakravertl: 
Shri D. C. Sharma: 
Shrlmatl RamduJari Sinha: 
Shrl K. N. nwa..,.: 

Will the Minister of Food and A,,,. 
"ullure be pleased to state: 

(a) the numhpr of li('t!Il{X~S issued 
for sugar factories up-till now in co-
operative ~e{'tor and pl'ivate sector 
during thE" la~t two years; 

(lJ) \\··hethel" Government contemp~ 
liltt:!"I to is--:ue more new lice-ne-(-'s; 

(c) if so, the number of licences to 
be i~~ued for thE' coming year and 
tht, ('apacity thereof; i.md 

(d) whether the poliey 0f Govern~ 
ment L<; to giVl' new liCe-nees in private 
st'ctor or ('o-operative sector? 

The 'l\IInIster 01 Food IIJId Agrlcul· 
ture (Shrl C. Subramaniam): (a) 
Since January, 1963, 63 ietters of in-
tent have bf'en issued for expansion 
of existing sligar factories-23 co~ 

operatives and 40 joint stock. No let· 
1t-'r ot intent has been 1ssued for a new 
unit during thi~ period, 

(b) Ye,. Sir. 

(c) Licen('f'~ fOr establishment of 
.. thout J 0 new sugar factories as wen 
as expansion in a few more eXlsting 
units arl' likeb' til l}f> issued during 
1965. 

(d) In th" matter of expansi"n of 
existing sUgiH tactori('s, licences are 
~rant''<I on merits to both Joint .tock 
nnd cooperatives While applications 
for nf'w sugar factories are eX:lmined 
on merits from the point Lt vjc.ow of 
f'xisting C"' •. lOC availability and future 
('an£' potential in the area and prefer-
ence lS gi\'('n to a rooperative over a 
joint stock concern if there are ap-
plications from both (he parties for 
th(' ~amp. sitl' 

Case. launched ander EsseDUal 
CGmmocIIUes Act 

r Shri D. N. TlWVJ: 1 Shrl UarI VishDu KamaUi: 
*215. Dr. L. M. S~hv1: 

Shri Hem Raj: 
Shri D. D. l\Iaatrl: 

. Will the Minister at Food and Arrl. 
culture be pleased to state: 

(a) whether any arrangement hal 
been made with the States to send 
report ot cases launched under the 
Essential Commodities Act. 1964; 

(b) it so, the number of PtOIeCU-
tions and convictions laun(:hed 1. 
various States since the Act was 
amended by Parliament; dnd 

(c) the effect 01 the Art r ,d U. 
entorl'cment in States? 

Tbe MInIster 01 FOOd, IUId AnScuJ-
lare (Shrl C. Subramanlam): (a) Yes. 
Sir. 

(b) A statement i. laid on the Table 
of the Sabha. I Placed in Libr4rl/. 
See No. LT-3B83;65l. 

(c) Practically all the Swte Go,· 
ernments have notifled the appoint· 
ment of special magistrate:::! 1(;r I'um· 
mary trial. The effect has heeD salu-
tary on the wholesale trade, thou,h 
it is ditllcult to isolate the effect of 
anyone particular mea..ure t.ken by 
Government. 

RIce Irom Pakistan 

r Shri P. C. BoroOab.: 
I Shrl RamMaawar TaDtia: 

J 
Shri M. L. Dwlvedi: 
Shrl S. C. Samanta: 
Shri Yashpal 8111gb: 

·US. 8hrl D. C. 8harma: I Shrl Oakar La] Ben ... : 
8hr1 S. 1\1. Banerjee: 

18hrl MohIIJI Swarup: 
ShrimaU Renaka Barkatakt 

l..Sbri Bavlndra Varma: 
Will the Minister or Food aM 

ApoleuJtare be pleased to .t.te: 
(a) whether an Indian Fnod Delee--

tion recently visited Pakinan to 
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""ntract import Of rice from Pakistan 
in return for Indian goods; 

(b) if so, the quantity of rice pro-
posed to be Imporh'd; and 

(c) the main terms of the agt'ee-
ment? 

The MlDIster of "nod and AtrrleDl-
tare (Shrl C, Sabram.nlllm): 
(a) Yes, Sir. 

(b) An agreement was siglled on 
the 11th January, 1965 for the purCna," 
of 50,000 tons of rice from Pakistan. 

(c) Payment for the rice w ill be 
made in non-convertible Indian rupees 
to be utilised by Pakistan tor tile 
purchase Of goods from India. 

CaIout1;a Port 

{
Shrl 'Sarendra Pal SID.,.: 

• Shri D. D. Purl: 
211. Shrl Sabodh Hallllda: 

Shrl S. C. Samuta: 

Will the Minister of Transp~rt be 
pleased to state: 

(a) wnether It 1s a fact that al:;' the 
shipping companies which use Cal-
cutta Port have complained of slow 
movement of shipS to and front that 
port and h9V(> threatened to enhance 
their freight charges if conditions ~o 
not improve immediately; and 

(b) ,f so. the steps taken by Gov-
ernment and the Calcutta Port Autho-
rities to improve port operations in 
Calcutta Dnd to remove the legitimate 
grievance-s of t he shippers? 

The Minister of Transport (Shri 
Raj Bahadur): (a) No. Sir. 

(b) Does not arise 

Goa WI Tourist Centre 

r Shri Rameshwar Tant1a: 
Shrl P. C. Borooah: 
Shr! P. R. Chakravertl: 
Shrl D. N.T\wary: 

Shr! S. M. Banerjee: I Shrl Yashpal Singh: 

Shrimatl Savltrl Nlpm.: 
'218'1 Shrl Vishwa Nath Pandey' 

Shrl R. G. Dnbey: 
Shrl Reda: 

I 
Shrl Subodh Hansela: 
Shrl S. C. Sama.ta: 
Shrt K. N. Tlwary: 
Shrl BlbhaU Mlshra: 

L Shrl Daijlt Singh: 

Will the Minister (If Trallsport be 
pleased to !tate whether Governmenf 
propose to develop Goa DS a tourist 
centre'! 

The Minister of T .... nspol·! (Sbr; 
Raj Bahadurl: Yes, because of its 
various tourist attradions. 

Food Policy 

r Sbri P. B. Chakravertl: 
I 8hri P. C. Borooah: 

Shri S. B. PatU: 
Shri Rem Barna: 
IIhrl Yashpal Singh: 

*219. Shri Mohan Swamp: 
Shri Mladhu Llmaye: 
Shri Kishen PatUlayak: 
Shri Ram Sewak Tadav: 
Shrl Blbhatl MIshra: 
Dr. L. M. Slnrhvl: 
Sbri VL~wa Nath Pandey: 

Will the Minister of Food and Ar.rt-
culture be pleased to state: 

(a) whether Government are expe-
riencing difficulties in securing full co-
operation from the States in imple-
menting the agreed food poliey: 

(b) whether it is a fact th. t th~ 

surplus States did not carry out fully 
the obligation~ they had undertaken: 
and 

(c) the steps taken to evoh't~ a [oo·t 
policy on an all-India basis? 




